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Order with Sigmature

Sr. No. | Date
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= REGISTER TR Ry
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1 113.3,9% Heard Shri Deepak Mishra, sy b @ e Y u\é

- Standing Counsel for the Central

learned counsel for the petitioner VR )
and Shri Ashok Mishra, learned Senior~ ' >3

Government, at length. *’\‘\\Q‘ ko o Tx c o Q
The. applicant, Shri Dibakar \,W3 \s™\ <4 E«\i\m\ o

Behera, ha@d earlier worked in Mirzapbg@ o\ ‘\Q\Q;\ se Q)2 9
Post Uffice in Bhadrak Postal 0 N-R. n K \G RS 4
Division for & period of five years| ) . " L

adnd nine months upto the year 1991 ‘\Jﬁ\ R‘\«'\ KO '@\?‘( NXAE ™,
in @ put-off vacancy. On re instate- :\f . B ko R IN
ment of the regular EDBPH, the

dpplicant had hed to be removed from }

service whereupon he approached thisiiu -
Tribunal with @ prayer that his :”3\‘;
candidature be considered for Aliah -
E..D.B.0. in another put-off vacancystap ey )
This Tribunal allowed the appllcutiork b
with @ direction that he should be \‘:»‘8
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adjusted temporarily in the said , |

Aliah Post Office and that if, in %\Fv/‘a’\% M'LL\J b

future, @ perménent vdcéancy comes up, <y > K
| =2 ‘\/ [}

he shculd be adjusted against it,
keeping in view his experience.lhe | Q«_j}g%t B
dpplicant has been functioning as I




“\

% / (A) :

Serial
No. of | Date of |
Order Order

Order with Signature

[ , _ I ,
.1 13.3.95 EDBPM, aliah since 1992 in : .
pursuince of the sdaid directicns,

It is his complaint in th .
present application that he has not ,,/ )
so far been adjusted against any

perménent vacancy, &nd that hi
as
present tenure is uncertsain anﬁi ,Miumous

s it wés earlier in Mirzapur
Post Office indsmuch ds the casf;e
against the regular EDBPM alj_ab
is still pending. Shri Beepdk '

Mishra mentions that certain

a
perménent vacancies have since|
arisen and exist unfilleg, at

present in the Division &nd B
Gppointment of perminent EDBPM ('}»ga\QN’C 4 di. 1$-3 '(7%’.*3_
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is required to be mede in them. s
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| It is reiterated and
directed that the petitioner

should be adjusted, if there ahor ‘Np ﬁ
i | . ) i . 7,1 P[ﬂ/’ - (
1 exists @ regular vacancy, in the P)L raLfn ) b PJ

.. | Division.
‘ The application is thus
! disposed cof,
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